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THE TRIPURA MUNICIPAL
(PROCEDURE AND CONDUCT OF BUSINESS )
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CHAPTER—I
Preliminary

Shelf t’ti :- 3c
Commer:ce 12‘5“?-

s
Brace-

Definit: ::
Infmate".a

ub-
-

. = . _ L 3. _- -" ~. 3-,.5 A. - V ’ - '. .‘ » - co:::.em 0"” 31mm:
" ‘ - Municipal. ‘-
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- 1 mies 2.2:?
I include a “‘Drslatoa thereof 111 Be *gah.

13" The Genera". Ciezzses Act. 1966 shah
pretation of. these ruie-s :-.s it amides for- the ime.
tie Staie Legislafure
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Meeting &
ltS Validity.

~3gdinary
meetings.

CHAPTER—II

Procedure and Functious of the Municipality

3. (1) Meetings of the Municipality may be,—
(a) ordinary meetings;
('13; extra—ordinary meetings.

{2) A meeting of the l‘vlunicipaliiy shall be deemed to have
duly held when,— '

(a) the meeting is duly convened;
(b) there is necessar' quorum- including the nominated
c} the meetirg is held within the M ' " '

I

'.) the meeting is presiL‘e over by a
uncle: the :gC‘; a:1d Lies rules :.: and

u

A I." E: ('D 3 "1' O O (‘D (D e :3 0'61 (/1 O H: re 53
‘

(D B
(D

(D r. ,_.
. "5 00 m 1 (D CL
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’<! r—g (I: O O H 5).
.

(‘D Q

4. (1) The Chairperson, or in his absence, Vice-Chairperson shall
convene a meeting of the Municipality ior th ‘ transaction of normal
engines; no; Less Lhan once in every month.

Sexx7en day’s notice to the members shall be necessary for
till-E

(:3) 1" there is no business to be laid before the members at
any sue - meeting the Chairnerson or in his abssne ce, the Vice-

‘ - - sna1i instead 01 convening the meanng g-xe notice of ..he
member at ieast three days before. the date appointed

E. ‘1} in an extra-ordina '-' meeting,
one fie; :xhich the fleeing Has been waver
Sueh meetings may be” .

Sa; an emergent 1.;eeting; or .
(b) a see-21a] meeting

.2) An emeigent meeting for transaction of business of an
emeigen‘. nature may be convened at any time by .he Chairpeison
or. in his abscme bV the Vice——Chairperson after giving twenty--four
nours‘ nOTice 1c. Lhe members.

(3) fa) A special meeting may be convened by the Chairperson
or, in his absence. by the Vice-Chairperson sue-motto
after giving not less than three days notice to the
members.



A :1"journ-rnent
:f' rzeeting.

.ions and
qua-5:10:15.

w

(h) A special meeting may also be convened after giving
not iess than three ~says notice to the Membe:s cm- :1
requisition containing specifically the agenda si her}. by
not less than cue-third of the total members of the
Municipality, by—-

(:2) the Chairperson within fifteen days from tin e date of
receipt of such 1equisition; or, on his failure to do so.

(ii) the Vice-Chairperson within seven days thereafter;
or, on his failure to do 50.

(iii) any Member of the Chairperson—3m-Couhcil/Nagar
Committee or any three members of the Municipality
within further seven days thereafter.

(c) Newwithsrandinganj'thing contained in these rules; if
the situation so demands owing to stalemate condition
pieV aiiing in the tunctioning of the .Municipahty, the
Executive Office‘ may, in th" interest of public service.
conVene a specihi meeting of the Municipalitv with at
least three days notice to the members specifV'ing the
agezmia and VF:me of the meeting')

6. If at the time appoznted for a meeting 101* within. an hour
thereafter there is no quoru n the meeting shall stand adjourned to
some future date to be appointed by the Chairperson. or in his
absence, by the Vice—Chairperson and three days notice of such
acijourned 13;.3'55ing shall be given to the members. The Members
present a: such adjourned meet ing shall form a quorum :vhateVer
their number may he:

131”...“ ,1 ‘ .-. an .' ‘-: . ,. V n ,_., -. .;LA‘J‘V'LCIE'J. that a reams; nnefl. meetings1.1aah :2. i1 art. “cue—1--. .1
*I' ma 4 vv ‘ nwere 1s 1.0 quhum at eting.

=si1allhe kept by the Chailperson in v *‘ '
[be ante-i 54 £51! :1he? n.:‘:f‘;s51-5}: \.' w.

' and numbere‘i as soon as receiveo.

otherwis: prcv'ded 511 we». 1
be p1‘ies; eel over 11:11 malt 3 '

by the 'Vice-ohairpeisrm.

0('2‘; 1n the case of SDGCial meeting for removai of 1..
are son. the meeting shall he presided over bV the Vice—Ci.
:1: in his abSence. by an eLecte.:1 membei present; in the nitetrjpi

’3) In the case of special meeting as referred to in Clause {c1
c1 su—b rule (2:: ) of rule 5. the Executive Officer shall conduct the



Preparation
of list of
buSLLLess=

4;.

‘.procee.‘=‘-‘- s the trLLetg He shall at ti
meeting L...coro the a teid1ai1ce or :he men-he
and ‘ iding over tha‘ meeting im
the L‘s-'1‘. iZlC p? lily .11”. in [HS abse LC 01‘ 18". Li"
Chairperson o Lei”Viunicipalit5 or8the ourpos
of the Vice—Chairperson or his - Lilure to preszje
the?“xecu ti e Offiershall invite the membei: or
elect a P :105 dent fozr that meetin: only.

:U
)

I
«.

3 31 L 'v-b O "‘L

Proxided t
0‘ the '\*ice Ch 3??
he, takes over.
book of the L'Iutzicipality
the meeting. A copy of.
':.e sent .0 the District Ma
meat ‘G’WVEZI‘L‘WEIJ 5:"

memL—L
for ,such meeting and no .
acted. at the meeting other t‘n; the business for .
been so given. except ‘6’: EL tie a piovai of the maeLit5 of the
members 111 e.-." at such meetin 5'.

(2‘) A list of business to :e transacted at everyineet ing of a
Municipal ty except a .1 adjournei meeting shall be prLepared b} the
Executive Officer in consultatior with the Chairperson or. in his.
absence. the Vice Chairperson :E the Municipality. The list or lists
01" businessssi.aiii13e entered in tie Register of List of Busimess to be
mannane the purpose. Tie list or lists of busmess shall be

- . 1.4 ‘'-.L'L u:M‘CGHQQLLEQ al. 3.1

(a) the L1Linutes of the ast ordinary ‘meeting and of any
extraordinary meeti 1g held thereafter shall be read and
it confiimeo‘. as coriectiy entered, shall be signed by the
person presidmg 0=er the meeting as a token of. such
cozLL’irmeti- In ti? 3. event of any objection vised about
any resolution as l corded the person preside :i o'er the
meeting Shel”: tier: die the. question. and.
necessary correctio L in the minute book, it

(b) husiness postponed from the last ordiLLar5 LLiL—LLLLLJ s'La‘L:
Lire coLLS'LrLerv-u ;

A .9 the minutes of the meetings of the Chairperson-in-
Couivii Nagar C011 mittee held after the last ordinary
meeting of the M1 nicipaiity shall be considered:



NotiCe of
meeting to
members,

Attendance
Register.

Minute
Book.

Resolution
pressed for
div-'6 ‘2

(d) other matters. if any. shall be considered
(e) motions. of v. 11:11 due notice has been given 1-1-1311

considered

:7.“ a[.

10. (1) There shall be at least one meeting of the Municipality in
each month to transact its business. The meeting of "he Municipality
sha 1 be 5.11.11110ned b3: notice in Form-1

(2) Notice to the 1"—11.e1‘s 101 t.
the ExecutiVe C‘Efice1 c; by any other 11-
the Chnai'1persor1 of the Munic'rality,

(31 lite Executive Officer oi tne Municipalit shall a.r annge
-' or notice to all Members either by 1103: or 1y messeng or

lervcise. A cop“ of the notice shall be displayer. on th- Noti e
«I - - .1 ..tee :Eice 1.1 1:: \-1u111c1oa-1‘3

11. (1) The Excutive
5:"- Attendance Ree!his er of gxiem
betore comma-meme-2* of 1

(2) When a meeting of the Manicipality is .1 t held for want
of quorum the Chairpersson 91. in his absence, the - ice Chairperson
of the Municipality and’ the Executive Officer shall make a note to
that effect in the Attendance Register.

12. As far as practicable. minutes of every me :12n of Munici-
pality shall be entered byt.1'1e Executive Officer in 2 Minute Book to
be kept for the purpose which shall be signed b; the Executive
Officer before the meeting is concluded and there iter- the person
who presides over the meeting shall sign the minute

13(1). if any dinerriet ce of 934.1101:- arises in ta;ing decision it
shall be put to vote and the ot hall be by she»: .r 11' hands. Every
‘l‘ hi as i h rl l ftz'l '11-: “I -1te Br ‘3.10 . cc lut ion' elects. on 3 a1- co cer. in 1 in 1. in} .. oo1<

235:0 ether with the numb-e1 of Membeis voting 1’": or against the
re 0111 i012. .

’2) All 111 tters requiieo" to be decided at e
be (is: iermined by the majority of votes of the Me1123

11g. 1he Presiding l'viem‘oer shal'; be entitled

:nn
'é:

m
g (‘0 ‘3. 13 (M (I) '3“

IE
); :4

(3" No 1e~o111v1on of the Mroicioanty ate rieeting
. gr anscl'u—o az'ifhén s- x non: hs 2115' r pessi: g teeter)

are meeting spec- aiiy convened in that behalf
h/‘Itm cipali-t3- passed b3 Natl-11161 -1..111'2er o

‘1‘} 7,116: Municipalitjs.

{4) The Chairperson or. in his absence, the --"ic>.‘—, C3.
of the: Municipality shall ensure that no Member sh 111—

(1) comment on any matter 1: \K’th a 3'1. iicia'; decis'tor. is
pendinq ;



Quorum.
I

eiig 1a'éon of

(ii) n: ake a charge against Officers of the Municipality or of
he Government in relation to his conduct :'.::‘; his official

(iii) ise offensive language about the conduct or proceeding
ff the Parliament or of the Legislature of any State or
:‘iutonomous District Council or Zilla Parishad or Pan—
(hayat Sarniti or Gram Panchayat;

(iv) use defamatory ‘Wordc'

(V) “:55 h's “5h; ‘3': speech 101‘ +316 p‘ if 058 of obstructing the
business of the Municipality.

14 Th: majority of Mei-[oer including the nominated memheras
“palizy shall tom the cue-rum Providec‘: 1h": no

I: -.-. .- . ' -c 1 ‘ .‘ ‘1 t“_=- a1. \ -.-.=.car: 3- in the office of =._-e Lnaiiperson

)
(ll

"‘
(ti

5‘

3:.
1|)

.3
.-

y-1
‘

.4
.

.4
52

;. ..:.
l

I n. u'l
r

.-. 1a..»

1-1161: his hand addressed to the Cnan‘person or his abse nee
1;. u 1 Ia e-Cha2rperson and handin it over either 3:: 95:53:: or 12;;
F ' by legistered post to theeoncerned Auth: - On receigt

fitter: resignation. the Chairperson or in
1 -:"::on stall accept The resignation letter ..

. :i'y he Ole 2't fit and nfozm the Members at Tbs It-itmicipalizy
and. E; m or of Urban Development.

(3) The Vice-Chairperson or a Member of the Chairperson-in—
Cc 1n eiflIVagar Committee may resign his office by writing under his
hand. ‘1 1e Vice-Chairperson 01 a Member of the Cheaixpezson—in-

- 3 agar Committee shall address his resignation to the Chair—



Procedure for
removal of_
C'hairperso *
and ‘s'ice-

C.“ :1: 1' $1500.

\3

.6. (1) 011 weeipt 01’ a Notice in Form-2 Eigned by atleas: one~
1.3011401“ the existing eleeiec‘s: membas er the Municipality, the
D11 cior (at 171 ban Devi-e cement or DistriCt Mags:rate 8: Collector.

as lire C": 5e 11:53; be. snail convence a meeting 101“ removal 01 a Chair-
pers=31'1.The Notice shall be delivel ed in person to the D11ector of
Uzwbar:Development or to the District Magistrate 8: Collec101", as the
case may be, by any one of the Members signing the mice or shall
be sent by registered post.

(2) In case of removal of the Vie—Chairperson, the Chair-
on on receipt of a Not'me in Form-2(a) signed by atleast one-third
'he existing eleced Members of the Municipality shall convene

a meeting for removal of Vice-Chairperson. The notice shall be
eel .vered in person 1:; the Chairperson of a Municipality by any one
of ;he Members signing the notice 51 shall be sent by registered post.

"erLo
1_

emevn 0: both the Ch1airpersen er... the‘xVice—
3113131111 the same meeting, the directlv elected

'present from among them

:ne I'Minuzes

93
“
4

1
1

2
':

m B m 1

.
I

H ((1
(«t

L) 1.
1-4

'3

O
(1:.

"
t)"

V"
(11

hi

1
_1

n
C -~s

1.,
(“1‘

f the Vice Chairperson the meetin
fihe Chairpezson ant. 161511ltse

“the mivm‘res nook“ by he Exec

s of the Mun:.Cipality 11111 also to me 3119601 of
.'~ve1oorr1em Departrmne: or Diistr c1 Mag-13113113 .8: Coll ectru
1 .2. se may be.

{8) In case of removal of the Chairperson e charge a: the
-'C hairperson W111 be taken over by the. Vice Chairperson. and; r;



Report on the
vacancy in the
office of
Chairperson,

President
and Secretary
of Joint
Committee.

Function of
finance
Ccmmntee‘

of removal of the Vice—Chairperson, the charge of the Vice-Chair-
person. will be taken over by a Member of the Chairperson-in—
Councii to be nominated by the Chairperson till a Vice Chairperson
is appointed by the. Chairperson In case of removal of the Chair-
person and the Vice-Chairperson simultaneously the charge of the
Chairperson or the Rhee-Chairperson will be taken over by a Member
of the Chairperson-in—Council of a Municipal Council or Nagar
Committee as the case may be, to be oppointed by the Director of
Urban Development or District Magistrate & Collector as the easeah.

- F " the“- -_. :- - - ,._,:_. a 9--.. __ -may be, till a Chairperson is elected aim he assumes office.

17. In case of any vacancy in the office of the Chairperson caused
by death, resignation, removal or otherwise the Vice-Chai‘person
sheii not later than seven days from the date of such vacancy, send a
report to the District Magistrate 8: Coiiector in case or" Nagar Par—
chayat
Municipal Council. In the absence oftthe Vice—Chairperson for any
reason wit tsoever. such report shall be sent by the ExecutiVe Officer?
or any» or”. . .1 ,. L 2.- -._.' Z. ‘1‘ ..4: nicer e». tn: Mummpahy

and to the Directorate of Urban Deveiwment in case at_~‘d u-

CHAPTER—III
Meeting of the Joint Committee.

18. {1) The President of the Joint Committee shall be nominated
by the State Government by a Notification from among members.

shall be appointed by the State Government as Secz‘e_:r'
of the Joint Committee.

(2)- (a) One of the officers of the Municipality/local authorities

(b) The Secretary shall record the minutes of the meetings
and take such other action as the President may direct

CHAPTER—IV
I

Procedure anl tinctions of Standing Committees:

19. (I) (a) The Finance Committee shali perform the functions
relating to establishment matters. General Administra-
tion and the finances and plan oi” the Municipality.

(‘0) it shall be obligatory for the Finance Commi‘: {C
.‘ strict compliance with all guidelines and ‘.'_7_i€'$

relating to delegations of financial powers issued by the
Government from time to time.

(c) The Finance Committee shall ensure proper utilisation 0t
all funds including funds received as Grants—in—Aid
from the Government and to ensure the utilisation ot’
the fund earmarked for the specified sector.



u.

Meeting 01‘
Sm 11¢?q
Comma {ta-'1.

'1’
{111 film Finance; {11111111111139 $3211.11 311142.119 Rm: 1111:“ --

321 1,119 Ed. 1 91m};
:11“ .. 11' e Gan-'1 m1
13059;; cowl-11191129 11-0212 the
‘-.,.<.}'v'c."1;

{e} The Financ (351111—1111.39 5113.11. campiy wEth 21:9 9rda31
1309 State Goveu‘uuenm an Audit Repnrts.

113 may be, afterJ.

. 31' 513: of - 111 every year an; not 111KB? than 111191311111.
01 summit 11.2 the 512911: Government 8. 1311131".

on the -3..11'1.is€ratiC1n (1111' lthe M1 111011331113 luring (119
‘mg year ' ' 3* .’«4111 such
Gov31 112'1’113' n

1:11 or .'-.‘-. ummhw' 1M
...9- b}- 1.19 majz. 1'13} 01.1119 Members

D‘s”? =‘, istrate 3: 5111119001” sh':‘1 aemnw
hip 0:1 the. St".'1c'ling 091111199,

weer}; Standing Committee shall hold a meetin‘i in the 05'1-121. 9;
0!: the I‘vianmmality once in a month on such date sir-‘1 at Such tiw
as may be fixed ' the President,

1
£1-

.



Erie-'1: .19.;1'011 01‘
{£1}: 01 1212531112»,

Nazi-.0 01"
111131215113 .

Reps-1111'.

-..- uhw Shall. converr'.4

L on s:-. 2122". date 2-11....-

‘z‘an‘z. of the
' meeting 31-. 031113.3111111 may rec:-

“75113613011 01. 3.“. his abs-.0110“. the
12113 C'. 113V?
.110? E 3:...‘1‘0Vd1

9913011 of the i uni-c-
22. {l—n"‘ i'.Si 131 busing . . :

211mmg (10111111216295 except at (1:1 adjourned meeting; .baii be sent-
.1 Memb: r of the Standim: C.c-1*n:11i.tt(::: aileast 31317-2211 -:«..~.1~_. b: 5"":

' ' such meeting and r1: buqiiiess
' at Lie itieet ing

issued. except \\ 1th the 8331):"OVQ‘2
he Members. 1.1'esc-1nt 3i such meeting.

1'
u

,:

17 .-. .4. u.

business is be LA(Db¢3"Y‘d at (2.1023 1119911111: 01 ‘9.
. -e exéept. an adjourned meeting shall be prepared

retarj' (iiithe Standing Committee in cgiisuiiatiuzi with the
A ' 2' Ccimmi tea The list of: i.- ‘sinms shaii 139

of. List 0.. Business to be maintains-id for this
1 .busi1105: shall be countersigned by bath the:-

f ezzz'etai'y and t esident. The first item of the list (if business
".3111 be can. rmation 5f the minutes (if. ihe previous meeting and 4.11:"

' shall be 211report on the 2-1 ti1111 taken on those remiui‘mm
--«

'.4 9+ 23"
.1.

m (I) 7)

11 11011. 111 The HQ.
-190: iii:

1 . "'_01.vs meetin ,‘0n which action is yet 10 be takenr1. 1.}1'2 Last
' list 01‘ 13:...5'211015 53121.11 be to fix the: flat-i 2.1.1.121 tirm- 51:11- thr.‘

23 (I). There 5112-1311 ‘01."; 21:; least 0132.2. insisting cf the Standing.
' ' in (each iviinth to trans;101 its business meeting of

' 49 shall be 91: 111mm ied by 2-. . .Form—B.
011111111131 the 11.51 03' 'izm‘rm‘s s" -“ _ Hmwfs‘e“

0:: 311321.124 "1-3.115 5 '
0:5" 10 handing

1-. ,.1

1“." 7‘15 110'i to i" .:- - ers .
- :.§~-"'-‘e:-‘1:arv of ' -:.. 11g COLA“("11iii99 or I):

i ' ‘1".1112'. 011 of the F . 0f the E.:i’19111".'.--j
}'; by 'ne Cha'r:.c—‘ 1:011 01 the 21511511 10,115.12.

. he Starniing Committee
(1' '1' “"2 ,1 by 1'15 ("'2:
1. ._ 4 :1}- ... be dispiaynd
i" 11'- ality.L

J". {1‘ 11112 ata‘ry of the Star: Zing; Commii'i .. 11113.31 ’11"
Eta-11w ice _ster of umber. nid all Members shaii Sign ii'



115111-1163
EH1.- .

1201311121011

$
L

'11: pr'uwcame 11111111105 01" every me-
1.;un1cmali -sha'1'1‘ be entered b1
mmittee " 5001.}

. . out bcfore . 1
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Delegation
of powers,
functions
and duties by
the Executive
Officer.

Sanction of
leave of the
Executive
Ofl'icer.

Remo veil of
difl'iculty 1

0

l7

(f) progress of expe1111‘iture;
(<11 framing of regulations;
(11) imposition of fines and penalties by the Municipal Council 111..

as the case may be, the Nagar Panchayats.

(7) The Executive Ofiicer, with the permission of the Chairper.
sou shah, on request supply any information or 1111 he available for perusal
any record to any Member of the Municipal Council or, as the case may
be, the Nagar Panchayat or any of its Standing Committees

(8) The Executive Ofiicer of the ulunicipalitV shall initiate Annual
Confidential Report of officers and staff immediately subordinate to him
and shall review/accept annual confidential reports of other officers and
staff of a Municipality including officers and staff whose services have been
placed at the cisposal of the Municipality.

(9) The Executive Officer shall ins cc t he institutions under the,
management of the Municipality and all M s underttaken his the Tyiunich
polity. He shall aho carry out internal inspection of the office of 1h
Municipality The Executive Officer shall submittreport of his inspection.
to tne Chairperson of the Municipality and to the Director, Urban Deve-
lc p111ent, Government of Tripura.

(10) Every order or instruction of the Municipality shall be issued
under the signature of the Executive Officer

51. Notwithstanding anything conta1ned in Rule 50, t11e Executive 0951-1
cer may, by order in writing delegate such functions except those relating
to financial matters, to any other suitable officer of the Municipality.

Provided that the Executive Officer may etaany time Withdraw all or
any of such powers and functions delegated to any officer of the Munici-
pality.

52. Casual Leave of the Executive Officer shall. be sanctioned by h;
Chairperson of the h'lunicipality. All other types of leave shall be granted
by the State Government on the recommendation of the Chairperson,

5.1.. ,_.
(11 t1}

". ‘
rh

(I.53. (l) The State Government may issue such general or special
tion as may, in its opinion, be necessary for the purpose of giving
to these rules.

0
l)

1».

I

(2) If any ditnculty arises in giving effect to'the provisions of these
rules, the State GOV crnment may. as occasion requires, issue suc11 ordei‘f'
instruction as may be necessary for the purpose of removing the difficulty.

I,

By ordt- r of the Govern”,

Lalvohliana
Secretary to the

Government of Tripura
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FIRST SCH ED ULE
_—._ __.—.—._—

(See Rule-31)
_._- —- -—————.

List of Sections and allocation of business among the members of the
Chairp erson-in-Council

"1. General Administration Section ;

(1)
(2)
(3)
(4)
(5)

<15)
(16)

Office of the Chairperson.

Recruitment, Control and Management oi" officers.
DelegatiOn of powers to officers.
Vigilance and anticorruption.

Grieva nee, Redressal and Staff Welfare.
Administrative Reforms including organisational method.
Management and Consultation Service.
Determination of ceremonial procedure and proceedings.
Conduct Activities involving relations with the Central and ‘
the State overnments and local bodies.
Computer and Data Processing.
Discharge of functions not specifically alloted to any other
department.

Local matters.

Information and Public Relations.

Establishment and administratiOn of Commercial projects and
enterprises like Municipal Market and Sh? pping Complex.

Establishment and staff matters.

Auction.

II. Accountsmnd Cash Sections; ' . .

(1)
(2)
(3i
(4)
<5)
(6)
(7)
<8)
(9)

Municipal Fund including cash.
Annual interim and Revised Budget.
Grants and Loans.
Maintenance of accounts.
Audit including Internal Audit.
Treasury and Bank.
Provident Elund of officers and employees.
Group Insurance and Salary Insurance.
Pension and retirement benefits of -oflicer ; and employees.
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III. Revenue Section :

l) AsSessment including aSSessment of Central and State
Government prOperties and railway properties,

‘2) Collection of property tax and Service charges including those in
relation to Central Government and Railway Properties.

{3) Collection of Advertisement tax and other taxes.
{4) Granting of licenses. ‘
(5) Collection fees and services charges.
(6) Collection or rents from Municipal Properties and tolls from

Municipal Ferries and Bridges.

IV. l'ublic Works Section :

K'l) Construction and maintenance of all buildings, roads, pathways,
drains and SCWcrage.

(2) Execution and maintenance of general dexv'eiopment Works.
:3) Road-rolling service.
:4) Plan sanctioning.
(5) Unauthorised buildings and insecured buildings.
{6) Appeals against orders relatingto buildings.
:7) Survey. ,
‘'8) Preparation and maintenance of Municipal Map.
:9) Maintenance of records of Municipal Pr0perties including land.
:10) Town Planning. ‘
(ll) Land and land use control.
(12) Regulaticm of Building men.

-(13) Urban renewal.area development, Spot development and
commercial housing.

(l4) Bustee development.
()5) Development of fringe areas.
(16) HouSe. drainage and sewerage connection.
(17) BeautificatiOn of the Municipal Area including Municipal ‘

Properties. ‘

V. Water Supply Section 2
I

(1} Production ol‘filtered water including filterationa :hlcrinatmr:
and silt clearing, storage and distribution,

:2) Management of unfitered water including laying of pipelines
and maintenance of supply thereof.

(3) Operation of pumping and boosting stations;
(4) Laying of Primary and Secondary grids 0f filtered mater and

maintenance thereof". ,

W
w

v
a6
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(5) Water cornection-dom estic. non-domestic a nd com mu nity.
(6) Sinking a 1d mintenance of tube-wells.
(7) Water Su )ply of the neighbouring areas.
(8) ‘Supply efextra drinking water on special occasions.

VI. Public Health and Convenience Section :

(1) Medical IServiCes (Hospital, Dispensary, Maternity and Child

(2) Health Services--

‘ ‘ (3)
(4)
(5)
(5)
(7)
(8)

VII. Lighitng and Electricity Section

Health). .

(a) Health Establishment,
(b) Cc nserVancy and solid waste management.
(c) Drainage and sewerage.
((1) Va :cination. ‘
(e) Registration of Births and Deaths.
(f) Bufning Ghat, Burial Ground and Dumping Groand:

(g) 0t 1er sanitary requirements.
Health immunisation programme and nutrition programme.
Family Vi elfare and planning.
Food ad alteration-
SlaughternOUSe.
Motor veiiicles and ambulanCe.
Control cf environmental pollution.

(1) Street lig 1ti ng.

(2)
. (3)

Area ligh‘ing.
Maintenance of all tyees of pumps and motors (in relation of
clean wat :r and turbid water ).

(4) Lighting of Municipal Park, Buildings and other installations.

(5)

(6)

VIII.

Electrical plants and machinaries including photo electric and
. ' I

non-conv national energy sources.

Maintenance of electric ctematoriumicrematoriurns.

Education Section

(1) Primary and Secondary Education.
(2) Technica Education-

(3) Aclult and Non-Formal Education.



IX.

5"
(t3 .

sa
ve

10.
ll.
12.

13.

(4) NatiOnal Literacy Programme.
(5) Cultural Development including Music and Art Education.
(6) Sports and Physical Culture.
(7) Library.
(8) Creche.

Stores Section :

(1) Purchase and maintenanCe of stores.
(2) Supply of stores to various Sections.
(4) Disposal of tin-serviceable stOres.

SECOND SCHEDULE

(See Rule-31(2)) 9.

Powers of the Chairperson-in-COuncil

All executive actions of the Chairperson-in-COuncil to be expressed
to be taken in the name of the Municipality.
All executive powers of the Municipality.
Investment of Municipal Fund not required for immediate use,
Actiort for covering the expenditure not Covered by the Budget Grant.
Disposal of movable property.
Preparation and maintenance of an inventory of movable and immovable
properties and placing of annual statement of immovable properties to
the State Government.
Submission of accounts to the Auditor

Remedy of defects or irregularities pointed Out in the audit report and
reporting of the same to the Director of Urbpn Development. '
Compliance of the order ofthe State Government 0n audit report
Exemption from property tax.
Amalgamation or separatiOn of lands or buildings or portions thereof

Causing general valuation of all the hoidingsin a new Municipal area and
revision thereof at periodic intervals in the case of all other Mu nicipal
areas.
Determination ofannual value of all holdings within a Municipal area.
if so directed by the State Government and publication of the assessmen:
list.



.___________________r

71.4.

l4. Interim annual valuation of holdings and assessr. ent thereon.
15. Imposition offine for not paying tax on adverti ement.
16. Registration and numbering of carts and carriag s.

17. Maintenance of ferry and providing safety ands fety of property to be
conveyed on ferry.

18. Making and publishing of order specifying the vIuniCipal ferries and the
rates at which toll shall be levied on such ferri s.

19. Taking possession of all boats and other aPpli: .nces used by the lease
on cancellatiou of ferry lease and dealing with the same in the prescribed
manner.
20. Causing execution of work by its OWn agency a 1d recovery of expenses

incurred for the same from the other on his f: ilure to comply with the
requirement of upgradation of a private street.

21. issue of Order foristoppage of irregular work «:5 new private street and!
allied action in case of violation thereof.

22. According approval or otherwiSe to the layout 3 lan.
23. Entering into an agreement with any firm or ck. ,npany or other Govern-

mentagenoy for using any post, poles or stand; rds erected and maintai-
ned by such firm, company or other Governm: nt Agency- ~

24. DeoiolitiOn of illegal building being constructc :l or any irregular work
being carried on.

25. According permission for communication or c Innection from any main.
service-main or distribution pipe or from any ch incl.

26. To enSure require the owner or the lease or the occupier of building or
land to obtain proper supply of wholesoni: water from Municipal
water.

27. Eeecfion of hydrants or stand-post for supply :tf wholesome water to the
public.

28. Cutting off of cannection of water-supply.

29 To iper‘mit digging, or c0nstructioh of well, tube well tank. pend,
cistern or fountain and to require the owner or other persoa ti) fill up
or demolish or retain such work.

30. To take samples of water for drinking 0'; culinery purposes, if So
directed by the State Government. f

31. To provide for municipal drains to be c1ean;:d, flushed and emptied
from time to time. é

32. Providing for treatment and disposal of sewa; :.

33. Removal of water logging or nuisances. g



34.

35.
36.

37.

39.

40.

4] .

42.

4‘3.

44.
4s.

46.

47-

48.

49.

23

Demolition, alteration, or remaking or", or otherwise dealing with
drain Constructed without consent.

Draining of Group or Block of buildings byco-‘nbined operation.
To enforce drainage of undrained premises and separate drai-

nage in any premises.

To require the owner or the occupier of" non-residential premisscs
to remove sciid wastes accumulated therein.
To grant general or special premission to uSe Municipal market.
To impose conditions for slaughter of any animalon the occasion
of any relegious fesrival or .‘eretnoney and to require the owner or
the occupier 0’ any licensed private market to provide for various
convenience to the pers0ns reporting to such market.
To expel persons contravening regulations in force in any Municipal
Market, Municip’al Slaughter House or Municipal Stockyard.

To inspect places where unlawful slugther of animal is Snipected and
to take l'ollow up action.
To cause inspection and analysis of any food, drug or similar items
of human Consumption or utensil or vessel used for preparing or
Storing any snob thin-g.
To ertecute works where p .‘zfliiS road drain. revetment on retaiding
wall is affected.
To prohibit OCCupation t f unsafe or insanitary, buildings.
To order immediate evacutlou o" the immates from imminently dan-
gerous struct ares.

To take temporary measures in case dangerous tank. pond. Well
hole. stream, darn, bank or other place to prevent any danger
therefrom

To require the owner or the occupier of a building to prc‘l'ldi‘
additional or emergency staircase and to provide suitable exirst:
any biiilding, booth or rent, used for public entetainmem,as

precautions against fire.
To require the owner or other mum to fill up or demolish any
wall, tank, pond, cistern, fountain or the like constructed without
permission, and to permit retention of such Work in excepticnal
circumstanCes.
To enquire the owner, or the person having control. of any paci.
ditch, tank, pond: swamp, quarry, hole: drain cesspool watercourse,
collection of water or land to fill up the same, if the same is a

nuisance-



50-

Sl-

53-
54-

55'

56.

57.
58.

59.

24

To require the owner. or the person haying controlled, to clean
insanitary private tank. or well used fur drinking purposes and to
stop the use of water of such tank or well, if it is unfit for being
used for drinking. bathing or washing purpose.
To maintain all wells, tanks and reservoirs‘ which are not private
property, in a clean Condition-
To regulate or prohibit the washing of animals, clothes or other
things or fishing in any spring, rank well or public watercourse
To prohibit washing by washermen at unauthorised places,

To require the owner, or the person claiming to be the owner, or
any building or land to secure. enclose. clean or cleanse the same
in case it becomes a resort of idle or disorderly persons or been; .es
a nuisance for remaining unoccupied for the reason of abandon-
ment, disputed ownership or other cause.

To require the owner or the occupier ofany building or room to
abate overcrowding in such building or room.
To issue notice to the owner or the occupier of any land or building
requiring closure, removal, alteration, repair. cleansing or

disinfecting of any type of latriges to put same to order and on failure
of such notice, to cause the workto be done by, and to reocver the
expenses thereof frorn such owner or occupier.
Destruction of infectious buildings, structures, huts or shedS.
Entry into any premises between the period of sunset and sunrise to
stop irregular erection of any building or exeCution of any work,
and eVen without notice in emergent cases.
Public notices how to be made known.

By order of the Governor,

. Lalvohliana
Secretary to the

Government of Tripurai
I
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FORM—1
{See- Rule-iQ (I):

F Jib! 0F NOTICE OF OR DINARY/EMERGENCYISPECIAI_.
MEETING OF A MUNICIPALITY

Notice is hereby givent’nat to transact the under mentioned business, the next ordinary/
emergent/special meeting of

Municipal Council/Nagar Panchayat will be held at
(Place) On the day of

'19 at I
AM/PM.

You are requested to make it convenient to attend the said meeting.
List ot'Business ‘

(1) - r
(2)

(3)
(4)

I O

Dated this day of {9
Executive Officer

. Municipal iCouncil/Nagar Panchayat-
FORM—2

[See Rule«16 (1)]
Form of Notice for removal, of Chairperson ... Municipality.

To

Notice is hereby given under Section 26/34 of the Tripura Municipal Act, 1994 that meeting
‘ ofi... - I...Municipality may kindly be convened for removal of‘ Chair-

person oi‘ the said Municipality for reasons stated below :
Signature of Member...

I

Municipality
This Notice is deliVered to him by Shri Member of

Municipality at my office on (Date)... ... ..at . hours and signed

below before me.

Signature of the Member Signature of Prescribed

delivering the Notice ' Authority
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r 113““)“fink/1612)
Form of Notice for ”men-'3} of Vice-Chairpersm of

~ ,,.Muni¢;pa1i1y.
To
The Chairperson

... «0 .Municipaiity
Notice is hereby given inder Rule-46'2" of the Tripura Municipal (Procedure and

Cenduct of Business) Rums 19% that a meeting of“ ...Municipality may
kindly be convened for removal of Vice chairpetsm of the said Municipality for reason
stated below :

Signature of Member
... ' Municipality

*This Notice is delivered to me by Shri ..
Member of" ... Municipality at my office on"(Date)..

at (hours)... 1.. ' and signed belcw befare- me.
Signature of the Member Signature of the Chairperson.
delivering the Notice.

FORM-3
[3633111643] _ ._

l ...—...—
fig.”

FORM OF NOTICE *ORDINARY/EM ERGENT MEETING
1 1 OF THE STANDING COMMITTEE

”NV/.—
To

Notice is hereby given that an *iinary/e mergmt meeting of...
Standing Committee of. ...Municipality will. be held at ....
... _ (Place)0n at .. ...AM/PM.

1 _ You are requested to make” 00nvenient to attend :he said meeting.

LIST OF BUSINESS I , e ‘

(1) ‘ . ' ' ' ’
(2),.
(3) ' ' .

. Dated this... ...date of “119...,

Secretary... ..
.. Municipality.


